IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BEMCH

Betuesn

BT MYDERABAD.

C.A.977.0f 1994,

Paladugu Ravi kumar cee

And

Dated: 20.4.1995,

Applicant

1. The General Manager, South Central Railvay, Railnilayam,
- Sscunderabad.

2., The Chief Personnsl Officer, South Centrel Railuway,
Rail Nilayam, Secunderabad.

3+ The Usputy Chief Nechanlcal Enginser, Guntupalli Yagon

YWorkshop, South Central Hailay,

> ha

Counsel for the Applicant : Sri
Counsel for the Respondents : Sri.
CORAM;

Hon'ble Mr. A.E.Gorthi,

Guntupalll, KrishnaDistrict.

Respondents

.P.Krishna Reddy

B.Francis Paul, SC for R1

Administrative FMember

[:Dntd:.¢¢¢2/"’




0.A, 977/94. | - Ot. of Decision : 20-04-95.

ORDER

I Ae per Hon'ble Shri A.B. Gorthi, Member (Admns) |

This is an applicstion prom the son of P,Setyanarayana
whose land admasasuring 56 csnts in Survey No.20/1 and one Acre ot
26 cents in Survaey No. 20/2 ues scquired by the respondents for

the constructicn of‘Gwntupalli Hagéﬁgﬁorkshup. The claim of

the applicant is for a directia¥ to ths respondents to consider
his case for appointment ag@®inst the quots meant for land

dis-placed persons, kaesping in view his gducational qualificatiéhs.

2, " From gne 8Yard Wewe wy - g 28

]

and Special Daputy Collecter (Lend Acquisition) dated 21-06-1975

the Pollowing facts emerged:i-

a) Survay N0326[1;—
The land under this Survey number belang{;g 7 Kondapalli
Rejaiah gg pattadar. Shri P,5atyanarayane-pather of
the applicant stated that his father Shri P.Pitchayya
purchased S6 gents of land ppom this R.S,No. through .
registared 4889N0. 1549 dated 22-04=1961. Accordingly
this sxtent of g6 gents of land in R.u.ho.20/1fi&nd@to
the share of Shri P,Satyanarayana.

b) ggivay No:20/23~ '
The land covered by this Survey number was in the nama
of Shri Gummadi Ketayya &s Pattadar and in the names of
Shri P.Satyanarayana and Shri P.Pitchayys s anaoyara.
Accardlngkggwénais'family partit;anzwaagzgﬂfﬂhﬁa.279?
dated 15~11-1971 registered in Challspalli Sub- ~fRegistrar * ommm
Dffice Shri P,Satyanarayana gat one acre and 26 centa of
land prom this R,S.No. 20/2,

Je There is no dispute that land measuring gg éénts
from Survey No. 20/1 and one acre and 26 centa erom Survey
No. 20/2 yas acquired Prom the Pather gf the applicant. From

the dataiis of the award referred to above it would sbso be




“3-
appsrent that the total land in the name of Shri P.Satysnarayana
(fathsr of tha applicant) in Survey No.20/1 and 20/2 wvas acquired

by the respondents.

4. The faspandents in their réply affidavit have stated

that the Pemily of thae applicant possessed land measuring 4 acres
and B centg in Survey No.20/1 and one acre and 26 cents in Survey

- No,20/2, According to the respondents the land acquired is less
than 2 acres and less then 50 per cent of land halding at the
time of acquisition. The said contention of the respondents does
not appear éo be corract in vieu of the record made in the avard
ef the land acouisition é??icar dated 21-06-1975, From the
proceedings c; the award it would be evident that the total land

belonging to Shri P;Satyanar;yana; that is, 1426 centa and 56 cEﬂtE

Jare acquxrau Oy N8 Ig3pguiiuciivoe LUNOEUUSHIvAY g 4 Wi Wi waw
considered visw that the casa of ths sgpplicant has to be considered
Por employment ggainst the guote meant for lend dis-placed persons

in agcordsnce with the extant rules. ,

S Sori D+F.Paul, learned counsel Por the respondents
stated that the asyarments mede in the reply statement filed by

the respondents was sssentiaslly besed on what has been stated BY
the applicant himself in his 0A, The averments made by the
applicant in para-6 (b) of the OA are not yery happily worded and.
remain vague to an sextent, ‘However the same read, with the Svard
of the land acquisition officer dt. 21=06-1975 which is part of
the racord and annexgg to the DA will suPPigiently establish the

Pacts of the césa. as brought out above,

6, In the circumstancas the DA is allowed with a direction
to the respondents to consider the case of the applicent for
gnployment againstf%bota meant Por land dis-placed persons ip
his owun gurn and in agcordanca with the extant instructions.

No order as to costs,

(A.B' GBI‘ i;
Member(Adwn,

Dated : The 20tn April 1995, ﬁwh o
Dated

DlCuﬁth in Open Court Py ﬁ%?4
Ckm/?"?éﬂ
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IN THE CENTRAL ROMINISTRATIVE TRIGUN..
HYDERABAD BENCH '

I
MBZRLT)

, THE HON'BLE HRT A.Y.HARIDASAN: i

AND

THE HON'BLE SHRI A.B.GORTHI: MEMBER 0y

DATED . | 320/4;//4%ffp B

|
ORBER7/IUBG MENT :

M.A  NO/RP-NET/T 7, NO.

PR

oA, ﬁ?77/ﬁf

Admitted and Interim cirections - .
issudd, . : :

“’//fgizgaed.

Disposed of with directions .

Dishissed.






